x Indian Reserve
M7 porees (Amendment)
Bl

Mr. Deputy-Speaker: The question

o

Page 2—
after line 40, add:

‘Explanation.—"Employer” shaill
mean & person, or a parinership,
a corporation, & society or an
institution between whom and an
employee a contract of service,
oral or written, subsists, and shall
include any successor-in-title to
such person, partnership, corpora-
tion, society or institution.’

The motion was negatived.

Mr. Deputy-Speaker:. The quesetion
is:

Page 1, line 11 and wherever it
occurs,

for “reinstate” substitute ‘con-
tinue”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Pages 1 and 2—

for lines 16 to 19 and 1 to 14
respectively, substitute:

“Provided that such person shall
not be eligible for his pay and
such other allowances as he
would have received if he
would not have been called
up for training:

Provided further that if the
employer refuses to continue
the services of the person,
such authority as may be
prescribed under this Act
shall collect from the em-
ployer as arrears of land
revenue the total emoluments
that such person would be
entitled to receive if his em-
ployment would have been
continued, along with an
amount, which the authority
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shall fix as costg snd such
authority sball disburse the
said amount collected as such
to the person.”

The motion was negatived.
h'm. Deputy-Speaker: The gquestion

“That clause 2 stand part of
the B{lL". .

The motion was adopted.
Clause 2 was added to the Bill.
Amendments made:
(i) Page 1, line 1,
for ‘Eighth’ substitute Ninth’,
(ii) Page 1, line 4,
for ‘1057 substitute ‘1958".

[Sardar Majithia]
Mr. Deputy-Speaker: The question

“That clause 1, as amended, the
Enacting Formula, as amended,
and the Title stand patt of the
Bill.”

The motion was adopted.
Clause 1, as amended, the Enacting
Formula, as amended, and the Title
were added to the Bill,

Sardar Majithia: I beg to move:

“That the Bill, as amended, be
passed.”
Mr. Deputy-Speaker: The question

“That the Bill, as amended, be
passed.”,

The motion was adopted.

DEMANDS®* FOR SUPPLEMENTARY
GRANTS, 1967-58

Mr, Deputy-Speaker: The House
will now take up the Supplementary
Demands for Grants for expenditure
of the Central Government (exclud-
ing railways) in 1837-58 presented on

*Moved with the recommendation of the President.
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1ith February, 1056, 4 hours
available for discussion and voting
these Demands. There are 11 Minis-
tries, and 85 vo and 10 charged
Demands involv There are also 83
cut motions tabled to 21 Demands.

May I know how we should appor-
tion the time between the various
Demands? After the discussion on
all the Demands is over, I will put
the cut motions and all the Demands
together to the vote of the House.

The Demands in respect of which
hon. Members have concentrated their
attention and sent in a large number
of cut motions are Demands Nos. 3,
46, 117, 83 and 126. I suppose hon.
Members want to direct their atten-
tion particularly to these Demands.
Then, my further request would be
this.

There are a number of cut motions
to various Demands. Hon. Members
may hand over at the Table within 15
minutes the numbers of the selected
cut motions which they propose to
move. I shall ask the Members to
move them 1f the Members in whose
names these cut motions stand are
present in the House and the motions
are otherwise in order,

DzMmanp No. 1—MiNIsSTRY OF ComM-
MERCE AND INDUSTRY

Mr. Deputy-Speaker: Motion moved.

“That a supplementary sum not
exceeding Rs. 4,25,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958, in
respect of ‘Ministry of Commerce
and “Industry’.”

Demand No.

Mr. Deputy-Speaker: Motion moved:

“That & supplementary sum not
exceeding Rs. 1,16,08,000 be grant-
ed to the President to defray the
charges which will come in
course of payment during the
ysar ending the 31st day of

2—INDUSTRIES

Degmanp No. 9—Drrence
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March, 1958, in respect of ‘Indus-
me'l.!l

Dzmanp No. 8—S8arr
Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 4,20,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Salt’.”

Demanp No. S5—MiscetiaNzous Dx-
PARTMENTS AND EXPENIITURE UNDER
THE MINISTRY OF COMMEIRCE AND
InpusTRY

Mr. Deputy-Speaker: Motion moved:

»  “That a supplementary sum not

exceeding Rs. 13,38,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end.
ing the 31st day of March, 1958,
in respect of ‘Miscellaneous De-
partments and Expenditure under
the Ministry of Commerce and
Indu'stry'."

Demanp No. 8—MINISTRY OF DEFENCE
Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,61,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Ministry of Def-
eme!"’

Servicss,
ErFrcTIVE—ARMY

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 7,72,56,000 be grant-
ed to the President to defray the
charges which will come in course
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{Mr, Deputy-Speaker.]

of payment during the year end-
ing the 31st day of March, 1858,
in respect of ‘Defence Services,
Effective—Army’.”

Demanp No. 11—DErFENCE SERVICES,

Errecrive—Air Forcz
Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 8,34,80,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 3l1st day of March, 1958,
in respect of ‘Defence Services,

? 9

Effective—Air Force’.

Devaxp No. 12—DEFENCE SERVICES—

NoON-EFFECTIVE, CHARGES
Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 48,64,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1858,
in respect of ‘Defence Servicqs—
Non-Effective, Charges'.”"

DenaND No. 24—EXTERNAL AFFAIRS

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 7,40,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1858,
in respect of ‘External Affairs’”

Drmanp No. 26—MiscELLANSOoUs Ex-

PENDITURE UNDER THE MINIBTRY OF
EXTERNAL AFFAIRS

Mr, Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 71,000 be grunted to

1057-56
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the President to defray the char-
ges which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Miscellaneous Expes-
diture under the Ministry of
External Affairs'.”

Demanp No. 82—Stamrs
Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 40,64,000 be granted
to the President to defray the
charges which will come in course
of payment during the vear end-
ing the 31st day of March, 1958,
in respect of ‘Stamps’”

Demanp No. 34—CurrEncy
Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 16,398,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Currency’.®

DeEmanD No. 35—MINT
Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 76,03,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Mint’.”

Demanp No.  87—SUPERANNUATION

ALLOWANCES AND Pxnstons

Mr. Deputy-Speaker: Motion moved:

‘“That a supplementary sum not
exceeding Rs. 25,00,000 be granted
to the President to defray the
charges which will come in course
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of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Superannuation Al-
jowances and Pensions'.”

JxMAND No. 41—PRE-PARTITION Pay-
MENTS

Mr. Deputy-Speaker: Motion moved;

“That a supplememtary sum not
exceeding Rs, 19,42,000, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Pre-partition Pay-
ments’.”

Demanp No. 46—MiscELLANEOUS Dx-
PARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY or FoOD AND
AGRICULTURE

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 8,52,17,000 be grant-
ed to the President to defray the
charges which will come in
course of payment during the
year ending the 31st day of
March, 1858, in respect of ‘Miscel-
lsneous Departments and other
Expenditure under the Ministry
of Food and Agriculture'.”

DeMmanp No. 55—-Census
Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,70,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1958,
in respect of ‘Census’.”

DemaND No. 63—MisCELLANEOUS D~
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY oOF HOME AFFAIRS

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,000 be granted to

1
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the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1988,
in respect of ‘Miscellaneous De-
partments and Expenditure under
the Ministry of Home Affairs'.”

DemAND No. 67—MINISTRY OF IRRIGA-
TION AND POWER

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,48,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Ministry of Irriga-
tion and Power’.”

Drmanp No. 79—MINES

Mr. Deputy.Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 10,44,000 be granted
to the President to defray the
charges which will come in
course of payment during the
year ending the 3l1st day of
March, 1958, in respect of ‘Mines’.”

Demand No. 81-—MISCELLANEOUS

DEPARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF STEEL,
MiINES AND FusL

Mr. Deputy Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs. 12,82,74,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Miscellaneous
Departments and other Expendi-
ture under the Ministry of Steel,
Mines, and Fuel'.”
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Dexmanp No. 83-—-Inpian POSTs  awD DeMand NoO. 05~—STATIONERY AND
TELEGRAPES DEPARTMENT (INCLUDING PRINTING

Worxnw ExrrNers) Mr. Deputy Speaker: Motion mov-

M, Deputy Speaker: Motion mov- ed

od: “That a supplementary sum not

“That a supplementary sum not
exceeding Rs, 1,20,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1938,
in respect of ‘Indian Posts and
Telegraphs Department (includ-
ing working expenses)’.”

exceeding Rs. 58,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment daring the year end-
ing the 81st day of March, 1988,
in respect of ‘Stationery and
Printing’.”

Dremaxp No. 108 —Dxrence CAPITAL
OvTtAay

Demanp No. 90—COMMUNICATIONS Mr. Deputy Speaker: Motien mov-
(mcLopING NaTIONAL HIGHWAYS) ed:

Mr. Deputy Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 9,41,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Communications
(including National Highways)’.”

Demanp No. 93—SvuPPLIES

Mr. Deputy Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 9,66,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1953,
in respect of ‘Supplies’.”

Drmanp No. 94—OtuER CiviL WoORKS
Mr. Deputy Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 8,38,70,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 8l1st day of March, 1858,
in respect of ‘Other Civil Works'.”?

“That a supplementary sum not
exceeding Rs. 2,91,94,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1938,
in respect of ‘Defence Capital
Outlay'.”

Demanp No. 108.—CapPrrar OUTLAY OF
THE MINISTRY OF EXTERNAL AFFAIRS

Mr. Deputy Speaker: Motion mov-

ed:

“That a supplementary sum not
exceeding Rs. 16,864,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 19858,
in respect of ‘Capital Outlay of
the Ministry of External Affairs’.”

Demanp No. 112—Commuted Varus
or PINsIONS

Mr. Deputy Speaker: Motion mov-
ed:

‘“That a supplementary sum not
exceeding Rs. 3,16,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1988,
in respect of ‘Commuted Value of
Pensions'.”
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Drxxeawy No. 117 —Puncuass or
FOODGRAING

Mr. Deputy Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs. 38,48,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1958,
in respect of ‘Purchase of Food-
mm».u

Dzmanp No. 123 —OrtHER CAPITAL
OuTtrLAY or THE MINISTRY OF IRRI-
GATION sND POWER

Mr. Deputy Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 1,06,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1858,
in respect of ‘Other Capital Out-
lay of the Ministry of Irrigation
and Power.”

Demanp No. 125—Carrtar, Ournay or
THE MINISTRY OF REBABILITATION

Mr. Deputy Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs. 1,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Capital Outlay of
the Ministry of Rehabilitation’”

Demanp No. 128 —CarrTar OUTLAY OF
THY MINISTRY OF STEEL, MINEXS AND
FuzL

Mr. Deputy Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs. 1,000 be grant-
ed to the President to defray the
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charges which will come in course
of payment during the year end-
ing the 81st day of March, 1858,
in respect of ‘Capital Outlay of
the Ministry of Steel, Mines and
Fne l."

Demand No. 127 —Carrrar OuTLAY OW
INDIAN PosSTS AND TELEGRAPHS (NOT
MET FROM REVENUE)

Mr. Deputy Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs. 1,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1988,
in respect of ‘Capital Outlay on
Indian Posts and Telegraphs (Not
met from Revenue)’.”

DeManD No. 130 —CaPrTaL OUTLAY ON
Roans

Mr. Deputy Speaker: Motion mov-
ed:

‘“That a supplemeritary sum not
exceeding Rs. 1,50,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of Capital Outlay on
Roads'.”

Shri Naushir Bharucha (East
Khandesh): May I know the proce-
dure of discussion? Shall we have &
general discussion on these Demands
first?

An Hon. Member: How could it be?

Mr. Deputy-Speaker: What general
discussion would the hon. Member
require? The Demands are there. °
He can speak on any Demand he likes.
He can speak on more than cne
Demand or on all Demands. All sre
open for discussion.

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
Would it not be better if the Demands
are taken up one by one s0 that speei-
fic attention may be devoted to each?
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Ms. Deputy-Spesker: If hon. Mem-
bers desire, we can apportion time.
There is Demand No. 2, then No. 48,
Nos. 88, 117, 126 and so on.

Shri Naushir Bharucha: May I sug-
gest that it would be extremely diffi-
cult if we allotted within the space of
four hours a few minutes to each
Demand? I would suggest, if the
Chair so feels, that we should general-
ly speak on all Demands. That should
go on for three hours. At the end
of three hours, the Demands will be
taken up one by one. I do not think
at that stage Members would like to
speak at length on the Demands.

Mr, Deputy-Speaker: There would
be difficulty in that case that, when
after the ‘general discussion’, as the
hon. Member chooses to call it, the
Demands come up for voting, some
Members may like to speak again.
Now all are open for discussion. He
might say what he wants to say in
respect of any or all Demands and the
cut motions. Subsequently, I will
<certainly put thie cut motions as well
a8 the Demands separately.

Shri Panigraht (Puri): We should
take up one Demand after another.

Pandit Thakur Das Bhargava (His-
sar): I would suggest that we start
with the important Demands on which
Members have been pleased to send
cut motions. After these are finished,
we may take up the others.

Mr. Deputy-Speaker: I had men-
tioned the Demands on which a num-
ber of cut motions have been sent.
“Therefore, I presume that we will be
directing our attention mainly to

" those Demands during these four
hours. If, however, hon. Members
want to split up the Demands and
allot time for each, we can consider
it. If hon. Members what that
Demand No. 2 should be taken wup
separately and given one full hour,
we can consider it.

Some Hon. Members: No, no.
Mr. Deputy-Speaker: All right,
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Shri Tangamani (Madurai): My
cut motions are to Demands Nos. 2,
83 and 117. Demand No. 2 is for the
Ministry of Commerce and .Industry.
My cut motions relating to this De-,
mand are mainly directed towards-
the attitude of the Commerce and
Industry Ministry towards the hand-
loom industry.

The Minister of Commerce (SBhrl
Kanungo): What are numbers of the
cut motions?

Shril Tangamani: Nos. 14, 15, 16 and
17. In my cut motion No. 14, I have
stated that from 1-12-57, the rebate
on handloom cloth has beck cut from
9 NP to 6 NP. In the State of Mad-
ras, there has been considerable ac-
cumulation of stocks worth nearly
Rs. 2% crores as a result of this cut.
In the Supplementary Grant also, we
find that quite a lot of money has
been ear-marked as loans and grants
for khadi at the expense of handloom
cloth,

The general policy has been to
give protection to the handloom in-
dustry and with this view, the co-
operative handloom scheme has been
encouraged. The Madras State s
one of the States where according to
my information, nearly 200 units have
come under co-operatives. Madras
and Andhra Pradesh are the two im-
portant States where nearly a million
workers make their livelihood as a
result of this handloom industry. The
protection given to the handloom in-
dustry was from the cess that was
collected from mill cloth. It was
used mainly in the form of a rebate
on the sale of handloom cloth, No-
body can say that today the hand-
loom has found a market and is in a
position to compete with mill cloth.
With the restriction on the export of
handloom cloth to other countries
because of competition abroad, great-
er protection is necessary for hand-
loom cloth.

In the last session, we raised the
question whether the rumours that
there was going to be a cut in the
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yebate were true or not. The hon.
Minister was pleased to say that the
cat was going to be effective Zrom
-the 1st of December 1957 and, in his
“ opinion, it was not going to affect
the handloom industry at all. But
the Madras State Government as also
the handloom weavers’ society in
Madras have sent protests against this
cut. The ‘State Minister of Industries
has specifically requested the Central
Government to postpone this cut to
a further date, namely, the 1st March
1958. .

Recently, there was a conference
of all those in the co-operatives and
they- passed a unanimous resolution
that the cut must be restored. They
observed the 15th throughout the
State as Rebate Day. Protests were
made, demonstrations were held and
resolutions have been passed and
sent to Government,

What is it that we find in the Sup-
plementary Grant? As I have al-
ready stated, the expenditure on the
development of the khadi and hand-
loom industries is met out of the
cess allocated under the Khad: and
Handloom Industries (Development)
Act of 1953 The cess is lovied on
mill cloth at 3 NP per yard and the
proceeds are transferred for the
development of the handloom and
khadi industries. The current year’s
budget provided for a contribution of
Rs 23 lakhs to cover the anticipated
deficit.

In the revised estimates, what we
find is that the grant for khadi 1s
Rs. 293 lakhs as against Rs. 185 lakhs
according to the budget estimate of
1957-58, and the loan for khadi 1s
Rs. 270 lakhs as against Rs. 131 lakhs.
But we find that so far as handloom
is concerned, the grants given in the
budget estimate of 1957-58 and the
revised estimate are virtually the
same, namely Rs. 300 lakhs. There
is only a slight increase in the case
of loans, from Rs. 278 lakhs to
Rs. 294 lakhs. Though there is a de-
mand from the co-operatives that
more loans must be granted, more
loans are not granted to the hand-
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loom industry. At the same time,
more loans are granted to khadj in-
dustry, and the grants have also been
increased to that industry. That is
why I have also a cut motion to that
effect. Now encouragement is given
to khadi at the expense of the hand-
loom industry. I am not opposed to
the encouragement of khadi, but I am
opposed to the encouragement of khadi
at the expense of the handloom
industry.

As 1 may not have another oppor-
tunity to speak, I would like to draw
attention to my cut motions No. 41
and 42 under Demand No. 117. These
are in respect of the demand for a
sum not exceeding Rs. 38,48,00,000 in
respect of purchase of foodgrains.

Shri Kanungo: Sir, have you de-
cided that you will take all cut
motions together; these cut motions
refer to another Demand?

Mr. Deputy-Speaker: Yes, I have
decided that.

Shrl Tangamani: The second point

.I would like to mention is about the

grants under the Food and Agricul-
ture Mimistry. My cut motions are
numbers 41 and 42, dealing with the
Demand No. 117, The cut motions
read as follows:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 38,48,00,000 in respect
of purchase of Foodgrains be 're-
duced by Rs. 100. (Failure to
supply adequate rice to States of
Kerala and Madras in the South
Zone) and (Stopping of supply of
imported rice to Madras State.)”

Prior to October, 1957, Madras State
was getting 8,000 tons per month from
the Centre and at a subsidised rate. It
is admitted that the Madras State is
a deflcit area so far as rice is concern~
ed and the deficit comes right up to
100,000 tons according to the figures
supplied by the Government of Mad-
ras. So these 100,000 tons were met
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by the 8,000 tons per month suppiied
by the Government of India. But,
since October, 1957, they have mnot
only stopped these 8,000 tons but, at
the instance and at the request of the
Government of Madras, they have
been giving only a loan of 4,000 tons,
because the South Zone is created in
which there is a free flow of rice, ac-
cording to Government, from the sur-
plus areas of, Andhra Pradesh to
Kerala and Tamil Nad. But, what is
the experience we have?

Yesterday, in reply to one of my
questions, the Deputy Minister was
pleased to state that in spite ¢f the
free flow of rice from the surplus areas
of Andhra Pradesh, during the 5
months only 5,000 tons of rice have
been transported to Madras State. At
the same time, there is no guarantee
that the rice which goes into Madras
State will not be moved to other States
also. So,....

Mr. Deputy-Speaker: I am sorry to
bring to the notice of the hon. Mem-
bers that in spite of my request,
other voices have continued incessant-
ly. Perhaps, it has come to be believ-
ed that when the Chair usually draws
the attention of the Members to this
fact, the Members do not find it neces-
sary to attend to it. I will request
again that even if it is necessary to
talk sometimes, those voices must be
subdued and must be in whispers and
not so loud as to reach the Chair or
to interrupt the proceedings. I will
request the hon. Members to take
care.

Shri Tangamani: The third point I
would like to make out is with regard
to Demand No. 83 which is concerned
with the Ministry of Communications,
under the Head, Posts and Telegraphs.
My cut motions are numbers 37 and
38. They deal with the dissatisfaction
of the employees over the meagre in-
terim relief granted by the Pay Com-
mission and also the dissatisfaction of
extra-departmental staft of the P. &
T. over the meagre interim relief of
Rs. 2 per mensem.
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Motion on Address 1364
by the President :

As the House knows, at the instance
of the Central Government employees,
led by the Post and Telegraph Departs’
ment, who gave strike notice to go on
strike on the 9th August, 1887—and at
the intervention of the Government
and of several people in the country
the strike was called -of—a& Pay Com-
mission was appointed. The Pay
Commission has come ferward with
interim relief and that interim relief
is Rs. 3 for Central Government
employees.

As you are aware, the extra-depart-
mental staff do not come directly
under the Posts and Telegraphs. The
extra-departmental staff are very
low-paid and the interim relief paid
to them is only Rs. 2. The dissatis-
faction is rampant both in the Posts
and Telegraphs and also amongst
those who are known as extra-depart-
mental staff. .

My submission is that although in-
terim relief is granted, we should not
be satisfied with interim relief.
There must be a clear directive to the
Pay Commission that an early deci-
sion must be reached and the final
report submitted as soon as possible.

Mr. Deputy-Speaker: Instead of
calling another hon. Member, I think
we can resume this subject after-
wards.

MOTION ON ADDRESS BY THE
PRESIDENT—contd.

Mr. Deputy-Speaker: The Prime
Minister will now reply to the debate
on the President's Address.

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharial Nehru): Mr. Deputy-
Speaker, Sir, during the last few days’
debate on the President’s Address, a
very large number of topies have been
referred to and it is a little diffcult
for me to touch on all of them. With
your permission, Str, I shall deal with
some of the more important matters;





